451 ‘Appropriation DECEMBER 15, 1981 Appropriation 452

(Rlys.) No. 6 Bill

[#i $ar7 qis)
I ¥ H WA °@fwa wcan 3y,
Al aF F( HFAT AV TTRIT I
. Ffam =w¥qd

Y CHIGHIR WEET © as 47 arq

F are § 7 §m?

oY FQT AE : ASHT AT Ao
afl A g AT, ANF 98 g |

MR, DEPUTY-SPEAKER: The

question is;

“That the Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services for the
purposes of Railways during the
financial year ended on the 31st day
of March, 1980, in excess of the
amounts granted for those services
and for that year, be taken into
consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER: We shall
now take up the Clauses. The ques-

tion is:

“That Clauses 2 and 3 angq the
Schedule stand part of the Bill.”

The motion wdads adopted,

Clauses 2 and 3 gnd the Schedule
were added to the Bill,

Clause 1, the Enacting Formula and
the Title were added to the Bill,

SHRI KEDAR PANDAY: I beg to

move:

(Rlys.) No. 7 Bill .
“That the Bill be passed”,

et

MR. DEPUTY-SPEAKER" The ques-
tion is:

“That the Bill be passed”,

The motion was adopted,

APPROPRIATION (RAILWAYS)
NO . 7 BILL*, 1981

THE MINISTER OF RAILWAYS
(SHRI KEDAR PANDAY): Sir, I beg
to move for leave to introduce a Bill
to authorise payment and appropria-
tion of certain further sums from and
oult of the Consolidated Fund of India
for the services of the financial year
1981-82 for the purposes of Railways.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted tp intro-
duce a Bill to authorise payment
and appropriation of ceriain fur-
ther sums from and out of {ha Con-

. solidated Fung of India for the ser-
vices of {he financial year 1981-83 for
the purposes of Railways.”

The motion was adopted,

SHRI KEDAR PANDAY: Sir, I in-
troducet: the Bill,

I beg to move;

“That the Bill to authorjse pay-
ment and appropriation of certain
further sums from and out of the
Consolidateg Fund of India for the
services of the financial year 1981-82
for the purposes of Railways, be
taken into consideration,”

MR. DEPUTY-SPEAKER:  The
guestion is:

“That the Bill to authorise pay=
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
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services of the financial year 1981-
82 for the purposes of Railways, be
taken into consideration.”

The motion was adopted.

MR, DEPUTY-SPEAKER:
question is:

The

“That Clauses 2 ang 3 and the
Schedule stang part of the Bill”.

The motion was adopted,

Clauses 2 and 3 and the Schedule
were added to the Bill,

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI KEDAR PANDAY: Sir, I beg
to move:

“That the Bill be passed.”

MR. DEPUTY-SPEAKER: The
question is:
“That the Bill be passed.”

The motion was adopted.

18.05 hrs,

ARREST AND RELEASE OF MEM-
BER

MR. DEPUTY-SPEAKER: I have
to inform the House that the Speaker
has receiveg the following communi-
cation dated 15th December, 1981
from the Deputy Commissioner of
Police, New Delhi District, New
Delhi today:—

“I have the honour to inform you
that I have found it my duty in

Arrest & Release AGRAHAYANA 24, 1903 (SAKA)
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the exercise of my powers that Shri
Harikesh Bahadur, Member of Lok
Sabha, who along with his 14 other
party workers voluntarily - violated
prohibitory  orders promulgated
under section 144 Cr.P.C, on Raj
Path-Rafi Marg crossing at about
2.10 p.m, be arrested in case FIR
No. 632 dated 15-12-81 under sec-
tion 188 LP.C., Police Station Par-
liament Sireet New Delhi. He is
being produced before the area
Judicial Magistrate.”

I have to inform the House that the
Speaker has rgceived the following
communication dated 15th December,
1981 from the Deputy Commissioner
of Police, New Delhi District, New
Delhi today:—

“Kindly refer to this office letter
dated 15-12-1981, informing you
that Shri Harikesh Bahadur, Mem-
ber of Lok Sabha, was arrested in
case FIR No, 632 dated 15-12-1981,
under Section 188 IPC, Police Sta-
tion Parliament Street, New Delhi.

The Membep of Parliament, along
with hig other party weoerkers was
produceq in the Court of Metropo-
litan Magistrate, Patiala House, New
Delhi, at 15.30 hours. The court
admonished them including the
Member of Lok Sabha and set them
free.”

18.09 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
December 16, 1981/Agrahayana 25,
1903 (Saka).
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